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a8 a separate compilation,

MINISTRY OF AGRICULTURE
(Department of Agriculture)
NOTIFICATION

New Delhi, the 19th October 1971

G.3.R. 1650.—Whereas the draft Insecticides Rules, 1971, whoch the Central
Government proposes to make in exercise of the powers conferred by section 36 of
the Insecticides Act, 1068 (46 of 1068), were published as required by the sald
seclfon at pages 1510 1o 1528 of the Gazette of India, Part II sectlon 3, sub-section
(i), dated the 17th April, 1871, under the notificatlon of the Government of India
in the Ministry of Food, Agriculture, Community Development and Co-operation
(Department of Agriculture) No. G.S5.R. 586, dated the 7th April, 1971. inviting
objections and suggestions from all persons likely to be affected thereby, till the
31st of May, 1971

And whereas the said Gazette was made available to the public on the 17th
April, 1671,

And whereas objections and suggestions recelved from ihe public on the sald
draft have been considered by the Central Government;

(1033)
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Now, therefore, in exercise of the powers conlerred by section 38 of the Inspec-
ticldes Act, 1968 (46 of 1968), The Central Government, after consultation with the
Central Insecticldes Board, hereby makes the following rules, namely:—

CHAPTER I
Preliminary

1. Short title and commencement.—(1) These rules may be called the Insecti-
cides Rules, 1971.

(2) They shall dome into force on the lst of August, 1871,

2. Definitions.—In thege rules, unless the context otherwise requires:
(a) “Act” means the Insectlcides Act, 1968 (48 of 1968);
(b) “Chairman” means the Chairman of the Board;
(c) “Director” means the Director of the Laboratory:
(d) “Form” means a form set out in the First Schedule;

(¢) “Laboratory” means the Central Insecticldes Laboratory;
() “Schedule” means a Schedule annexed to these rules:
(g) "“Secretary” means the Secretary of the Board;

(h) “Sectlon” means a section of the Act.

CHAPTER II

Functions of the Board, Registratidn Committee and Laboratory

3. Functions of the Board.—The Board shall, in additlon to the functions asgslgn-
ed to it by the Act, carry out the following function, namely:—

(a) advise the Central Government on the manufacture of insecticides
under the Industrles (Development and Regulation) Act, 1951 (65 of
1951;

(b) specify the uses of classification of insecticides on the basls of-their
toxicity as well as their being suitable for acrial application;

(c) advise tolerance limits for insecticides residues and on estublishment of
minimum intervals between the application of insecticides and harvest
in respect of various commodities;

(d) specify the shelf-life of Insecticides;

(e) suggest colourlsation, including colouring matter which may be mixed
with concentartes of insecticldes. particularly those of highly toxic
nature;

(f) carry out such other functions as are supplemental, incidental or conse-
quentlal to any of the functions conferred by the Act or these rules.

4. Functions of Reglsiration Committee.—The Reglstration Committee shall,
in addition to the functions assigned to it by the Act, perform the following func-
tions, namely:—

(a) specify the precautions to be taken agalnst poisoning through the use or
handling of insecticides;

(b) carry out such other Incidenta] or consequential matters necessary for
carrying out the functions assigned to 1t under the Act or thege rules.

5. Funetions of Laboratory.—The functlons of the Laboratory shall be as
follows:— B
(a) to analyse such samples of insecticides gent to it under the Act by any
officer or authority authorised by the Central or State Governments
and submission of certificates of analysig to the concerned authority;
(b) to analyse samples of materials for insecticide residues under tha provi-
slona of the Act;
(¢) to carry out such Investlgations as may be necessar for the purpose of
ensuring the conditions of Repistration of 1nsect{cides:



THE GAZETTE OF INDIA EXTRAORDINARY 103§

Sec. 3(1)]

(d) 1o determine the efficacy and toxicity of Insecticides;

(e) to carry out such other functions as may be entrusted to it by the
Central Government or by a State Government with the permis-
seion of the Central Government and after consultation with the

Board.
CHAPTER III

Registration of Insecticides

6. Manner of Reglatration.—(1) An applicafion for the reglstration of an insect!-
cides under the Act shall be made in Form 1
(2) An application form duly filed together with a treasury challan evidencing

the payment of registratlon fees of rupees one hundred shall be sent to the Reglst-
ration Committee, Insecticides Act, Department of Agriculture, Government of

India, New Delhi.

(3) The registration fees payable shall be deposited under the he'ad XK
‘Miscellaneous’—Fces, Fines, etc. realised under Insecticides Act, 1968".

(4) The certificate of reglstration shall be in Form II and shall be subject to
such conditions as are mentioned therein:

7. Appeal——(1) An appeal against any decision of the Registration Committee
under section 9 shall be preferred in writlng to the Central Government in the
Department of Agriculture.

(2) The appeal shall be in writing and shall set out concisely and under distinct
heads the grounds on which the appeal is preferred.

(3) BEvery appeal shall be accompanied by a treasury challan evidencing the
payment of a fee of rupees ten and a copy of the declslon appealed against.

4) The fees payable for preferring an appeal shall be deposited under the head
“XXI—Miscellancous'—Fees, Fines, ete, realised under Insecticides Act, 1068".

8. Manner of publicatlon of refusal to reglster or cancellation of the certificate
of reglstration.—A refusal to register an insecticides or a cancellation of the certl-
ficate of registration of an insecticldes shall also be published in any two English
and Hindl newspapers which have ecirculation in a substantial part of India and in
any of the journals published by the Department of Agriculture of the Government

of Indla.
CHAPTER 1V

Grant of Licences

9, Licences to manufacture Insecticldes.—(l) Applications for the grant of
renewal of s licence to manufacture any Insecticide shall be made in Form III or
Form IV, as the case may be, to the licensing officer and shall be accompanied by
a fee of rupees fifty for every insecticide for which the licence is arplied, subject
to a maximum of rupees five hundred.

(2) It an insectlcides is proposed lo be manufactured at more than ons place,
separale applications shall be made ang separate licences shall be issued in respect
of every such place.

(3) A licence to manufacture insect!
to the conditions mentioned therein.
(4) A lMicensing officer may, after glving reasonable o portunity of bLei h
to the applicant, refuse to grant any licence, and on 5?1 h Sl the toe ward
shall be refunded to the applicant. ' ch refusal, the fee paid

(5) A fee of rupee five shall be pald for a duplicate co
under this rule, it the original is defaced, damaggd or Io§t.py of & leence Issued

10. Licences for sale, etec. of insecticldes —(1) A i
. g, pplications for th
]:;enewal of a Hceence 1o sell, stock or exhlbit for sale or distribute lrll'sectfclg;znsth:ltl'
e made in Form VI or Form VII, as the cage may Dbe, to ithe licensing officer and
shall be accompanied by the fees specified in sub-rule (2). ‘

cides shall he in Form V and shall be subject
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(2) The fees payable under mub-rule (1) for the grant of or renewal of a
lcence shall be rupees twenty for every Insecticides for which the licence is
applled, subject to a maximum of rupees three hundred.

() If any insecticides 1s proposed to be sold or stocked for sale at more than
one place, separate applicatlons shall be made and separate licences shall be
1ssued in respect of every such place.

(4) A licence to sell, gtock or exhibit for sale or distribute insecticides shall
be in Form VIII and shall be subject to the conditions specified thereln.

(5) A licensing officer may, after giving an opportunity of being heard to the
applicant, refuse to grant any licence and ou such refusal, the fees paid shall be
refunded 1o the applicant.

(6) A fee of rupees flve shall be payahle for a duplicate copy of a licence
Issued under this rule If the original is defaced, damaged or lost.
7

11. Duration of Licences.—(a) Any licence issued under this Chapter shall,
unless sooner suspended or cancelled, {19 in force for a perlod of two years from
the date of i{sstie or from the date of renewal.

+ (b) An application for the renewal of a licence shall be made before its expiry
and If such application is made within one month of such expiry, a penalty of,—

(1) rupees fifty In the case of a licence to manufacture insecticides;
and (i) rupees twenty in the case of any other licence, shall be paid along-
with the appllication for renewal.

(¢) The licence ghall continue to be in force until it 18 renewed or revoked or
where an appeal is preferred under section 15, until the disposal of the appeal,
and shall be deemed to have expired i the application for renewal is not made
within a month after ils expiry.

(d) A llcensing officer may, after ivin%an opportunity of being heard, refuse
to renew the licence and on such refusal the fee pald for such renewal and the
penalty, {f any, paild shall be refunded to the applicant.

12. Conditions of lcence.—(a) Subjecf to such conditions as are contained
in the licence, a licence shall not be granted to any persan under this Chapter
unless the licensing officer is satisfled that the premises in  respect of which
licence is to be granted are adequale and equipped with proper storage accommo-
dation for avoiding any hazards and for preserving the properiies of insecticides
in respect of which the licence is granted.

(b) In granting a licence, the licensing officer shall have regard, among other
things to: — ‘

(1) the number of licences granted in the locallty during any year; and
(ii) the occupation, trade or business carried on by the applicant.

13. Varylng or amending a lcence.—The licensing officer may either on an
application made by the licensee or if he ls satisfled that the conditions under
which a licence has been granted under this Chapter have been changed that it is
necessary so to do, vary or amend a licence, after glving an opportunity of being
heard to the person holding the licence.

14. Transfer of licence.—(1) The holder of a lcence may, at any time, befor~
the expiry of the licence, apply for permission to trangfer the licence to any other
person.

a (2) The application under sub-rule (1) shall be accompanied by a fea of rupees
ve.

(3) The licensing officer may, after such inquiry as he thinks it accord permis-
sfon to transfer the llcence and on such permission beirg given an endorsement to
that effect shall be made in the licence.

(4) It the permlission to transfer a lcence is refused, the fee paid therefor
ghall be refunded to the applicant.

15. Procedure on death or di=ability of Hcensee,-If any person in whose name
a licence has been issued under thizs Chapter dies or is incapable of carrying on
the business for which the ‘sald licence is given, hils legal representative or any
other person Inferested in carrylng on the business may apply to the 1censing
officer for the {ransfer of the licence in his namae,
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(2) If an application is made under sub-rule (1) for the transfer of a licence
it shall be lawful for the applicant Lo carry on the business of the licensee uniil
it is refused by the licensing officer.

CHAPTER V

Packing and labelling

16. Prohibition of sale or distribution unless packed and labelled.—No person-
shall stock or exhibit for sale or distribute any insecticide unless it is packed and
labelled in accordance with the provislons of these rules.

17, Packing of insecticldes.—Every package containing an insecticlde shall be
of a type approved by the Registration Committee and a sample container in
which the insecticide is proposed to be packed shall either accompany the appli-
cation for registration or shall be supplied to the Registration Committee separa-
tely.

18. Leaflet to be contained in a package.—The packing of every insecticide
shal] include a leaflet containing the following details, namely:—

(a) the planil discase, insects and noxlous animals or weeds for which the
insecticlde is to be applied, the adequate direction concerning the
manner in which the insecticide is to be used at the time of applica-
tion;

(h) particulars regarding chemicals harmful “to human being, animals and
wild life, warning and caulionary statements including the symptoms
of poisoning suitable and adequate safety mcasures and emergency
first-aid treatment where necessary;

(c) cautions regarding storage and application of insecticides wilh suitable
warnings relating to inflammable, explosive or other substances harm-
fu] to the skin;

{d) instructions concerning the decontamination or safe disposal of used
contalners;

{e) a statement showing the antidote for ihe poison shall he included in the
leaflet and the label;

(f) if the insecticide is irritating to the skin, nose, throat or eyes, a state-
ment shall be included to that effect.

19. Manner of labelling.—(1) The following particulars shall he elther printed
or writlen in indelible ink on the label of the inner most container of any insccti-
cide and on the outer most covering in which the container ie packed:

(i) Name of the manufacturer (if the manufacturer is not the person in
whose name the Insecticide ix reaistered under ihe Act, the relalion-
ship between the person in whose name the Insccticide has been
registered and the person who manufactures, packs or distributes or
sells shall be stated).

(if) Name of the insecticide., (Brand name .r trade mark under whirh the
insecticide iz s0ld).

(iii) Regisiration number of ihe inseclicide.

(iv) Kind and name of active and other ingredlents and percentape i each.
(Common name accepted by the International Standards Organisation
or the Indian Standards Institution of each of the ingredlents =hall he
given and if no common name exists, the corrcct chemical name
which conforms most clesely with the generally accepted rules of
chemical nomenclature shall be given).

{v) Net content of volume. (The net content shall be exclusive of wrapper
or other muterial. The correct statement of the net content to terms of
weight. measure, number of units of activily, as the case may he, shall
be given. The weight and volume shall he expressed in the metric
system).

(vi) Batch number.

(vil) Expirv date i.e., upto the date the insccticide shall relgin i i .
and safety. am its efficiency

(viii) Anlidofe statement.
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(2) The label shall be so affixed to the container that it can
removed.

1038

not be ordinarily

(3) The label shall contain In a prominent place and occupying not less than
one-sixteenth of the total area of the face of the label, a square, set at an angle
of 45° (diamond shape), The dimension of the said square shall depend on the
gize of the package on which the label i3 to be affixed. The said squere shall be
divided into two equal triangles. the upper portion shall contain the symbol and
signal word specified in sub-rule (4) and the lower portlon shall contain the

colour specified in _sub-rule (5).

(4) The upper portion of the square, referred to in sub-rule (3) shall contaln
the following symbols and warning stalements:—

(1) insecticides belonging 1o Category 1 (Extremely toxic) shall contain the
symbol of a skull and cross-bones and the word “POISON" printed

in red;

The following warning statements shall also appear on the label at appro-
priate place, outside the triangle.

(a) “KEEP OUT OF THE REACH OF CHILDREN";

(b) “IF SWALLOWED, OR IF SYMPTOMS OF POISONING OCCUR.
CALL PHYSICIAN IMMEDIATELY";

(1) Insecticides in Category II (highly toxic) will contain the word
“POISON" printed in red and ihe statement “KEEP OUT OF THE

REACH OF CHILDREN"; shall also appear on the label at appro-
priate place, outside the triangle;

(il1) Insecticides in Category III (Moderately toxic) shall bear the word
‘DANGER"” and the statement “KEEP OUT OF THE REACH OF

CHILDREN": shall also appear on the label at suitable place out-
side the triangle;

(iv) insecticildes in Category IV (Slightly toxic) shall bear the word

“CAUTION",

(56) The lower portion of the square referred to in sub-rule (4) shall contr®-
the colour sgeciﬂed in column (4) of the Table below, depending on the classi-
ficatlon of the Insecticldes specified in the corresponding entry In column (1) of

the gald Table.

TABLE
Classification of Medium lethal dose by the Medium lethal dose by the  Colour of
the insecticides oral route (acute toxicity) dermal route (dermal toxi- identifica-
LD 50 mg/ke. body weight city) LD <o mg/kg. body tion band
of test animals, weight of test animals. on the label,
I 3 4
1. Extremely toxic, T =50 1I—200 Bright red
2. Highly toxic §T—500 201 .—=2000 Bright yellow

3. Moderately toxic 501 5000 2001 —20000 Bright blue
4 Slightly toxic More than 5000 More than 20000 Bright green
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(6) In addition to the precautions to be undertaken under sub-rule (3), (4) and
(5), the label tp be affixed in the package containing insecticides which &are
highly inflammable shall indicate that it is inflammable or that the Insecticides
ghould be kept away from heat or open flame and the like,

(7) The lebel and leaflets to be afflxed or attached to the packages contain-
Ing inseclicides shall be printed in Hindi, English and in one or two reglonal
languagee in use in the areas where the sald packages are Ukely to be stocked,

sold or dlstributed.

(8) Labelling of Insectlcides must not bear any unwarranted claims for the
safety of the product or its Ingredients, This Includes statements such as ‘SAFE’,
‘NON POISONOUS', ‘NON INJURIOUS' or ‘HARMLESS' with or without such
qualified phrase as “when used as directed”.

20, Prohibitlon agalnst altering inscriptions etc. on containers, labels or wrap-
pers of Insecticldes.—No person shall alter, obliterate or deface any Inseription
or mark made or recorded by the manufacturer on the container, lapel or wrapper

of any insecticlde:—

Provided that nothing in this rule ghall apply to any alteration of any Inscrip-
tion or mark made on the container, label or wrapper of any insecticide at the
instance, direction or permission of the Registration Committee,

CHAPTER VI
Insecticide Analysts and Inscticide Inspectors

21, Qualifications of Imsecticide Analyst —A person shall be eligible for
appointment as an Insecticlde Analyst under the Act only if he possesses the fol-
lowing qualifications, namely:—

(a) a graduate in Agriculture or a graduate in Sclence with Chemistry as
a special subject; and
(b) adequate trainlng in analysing Insecticides In a recogniged Laboratory.

22, Powers of Insecticide Analyst.—The Insectlclde Analyst shall have the
power 1o call for such Information or particulars or do anything as may be neces-
sary for the proper examination of the samples sent to him either from the In-
secticide Inspector or the person from whom the sample was obtained.

23. Duties of Insecticide Analyst—(1) The Insecticide Analyst shall analyse
or cause to be analysed or test or cause to be tested such samples of Insecticides
as may be sent to him by the Insecticide Inspector under the provisions of the Aet
and shall furnish reports or results of such tests or analysis.

(2) An Insecticide Analyst shall, from time to time, forward to the State
Government reports giving the result of mnalytical work and Investigation with a
view to their publication at the discretion of the Government,

24 Procedure on recelpt of gample.—(1) On receipt of a package from an In-
sectlelde Inspector contalning a sample for test or analysis, the Insecticide Analyst
shall compare the seals on the packet with the specimen impression received
separalely and shall note the condition of the gedls on the packet. :

(2) In making the test or analysls of insecticides, it shall be sufficient if the
Insecticide Analyst follows the methods of examination of samples adopted ar
approved by the Indian Standards Institution. The samples should be analysed
In such a way as to determine the ingecticidal property and whether the ingre-
dients as stated on the label are present and whether the products contain sr-
adulterants. If necessary, laboratory or fleld tests shall be made to determine
the effectiveness of the insecticides as contalned in the label

(3) After the test or analysis has been carried out under sub-rule (2), the
Insecticide Analyst shall forthwith supply to the Insecticide Inspector & report
in triplicate in Form IX of the result or test or analysis.

25. Fees payable for testing or analysls.—(1) The fees payable for testing or
analysing Insecticides under the Act shall be ag specified In the Second Schedule.

(2) No fee shall be charged for routine tests or recheckin of sample=
out at the instance of the Insecticide Inspector. : ples carried
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26. Qualifications of Insecticide Inspector.—A person shall be eligible for
appointment as an Insecticlde Inspector under the Act only if he possesses the
following gqualifications, namely:—

(a) graduate in Agriculture, or graduate In Science with Chemistry as
one of the subjects;

(b) adequate field experlence.

27. Duties of Insecticlde Inspector.—The Insecticide Inspector shall have the
following duties, namely:—
(1) to Inspect not less than three times in & year all establishments selling
insecticldes within the area pf his jurisdiction;
(2) 1o satisfy himself that the conditions of licence are being complied
(3) to procure and send for test and analysis, samples of insecticide which
he has reason to suspect are being sold, stocked or accepted for sale
fn contravention of the provisions of the Act or rules made there-
under;
(4) to Investigate any complaint in writing which may be made to him;

(5) to institute prosecutions in respect of breaches of the Act and the rules
made thereunder;

(6) to maintaln a record of all inspections made and actlon teken by him
in the performance of his dutles including the taking of samples
and the geizure of stocks and to submit coples of such record to the
lUcensing officer;

(7) to make such inguiries and Inspections as may be necessary 1o detfect
the sale and use of insecticides in contravention of the Act.

28. Dutles of Inspectors speclally anthorised to inspect manufacture of insectl-
cldes —It shall be the duty of an Inspector authorised to inspect the manufacture
of Insecticldes—

(1) to Inspect not less than twice a year all premises licensed for the
manufacture of insecticides within the area of his jurlsdictlon and
to satisfy himself that the conditions of the licence and the é)rovisions
of the Act or the rule made thereunder are being observed;

(2) to gend forthwith to the licensing officer after each inspection, a detalled
report indicating the conditions of the licence and the provisions of
the Act or rules made thereunder which are belng observed end thae
conditions and provisions, if any, which are not being ohserved;

(3) to draw gsamples of insecticides manufactured on the premises and
send them for test or analysiz in accordance with these rules:

(4) 1o report to the Government all occurrences of poisoning.

20. Prohibition of disclosure of informatlow.—Except for the purpose of official
business or when required by a court of law, an Insccticide Inspector shall not
discloge to any person any informalion acquirzd by him in the performance of his
official dutles,

30. Form of order not to dispose of stock.—An order by the Insccticide Inspector
requiri}%g a person not to dispose of any siock In his possession shall he in
Form X.

31. Prohibition of gale.—No person In possession of an inseclicide in respcet of
which an Insectlclde Inspector has made an order under rule 30 shall, in con-
iravention of that order, sell or otherwise dispose of any stock of sach insecticide.

32. Form of recelpt for seized Insecticides.—A receipt by an Insecticlde Inspector
for the stock of any insecticide selzed shall bhe in Form XI.

33. Form of intlmaiion for purpose of taking samples.—Where gn Inspector
takeg a sample of an Insecticide for the purpose of test or analysis he shall inti-
mate such purpose in writing in Form XII to the person from whom he takes it.

34. Despatch of samples for test or analysis.—(1) Samples for test or analysls
under the Act shall be sent by reglstered post or by hand in a sealed packet
together with 8 memorandum in Form XIIT In an outer cover addressed 1o the
Inseeticide Analyst.
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(2) The packel as well as the outer cover shall be marked with a distinet
mark.,

(3) A copy of the memorandum in Form XIII together wilth a speclmen im-
pression of the seals of the Inspector and of the seals, If any, of the person from

whom he takes such samples, shall be sent separately by registered post or by
hand to the Insecticide Analyst.

CHAPTER VII

Transport and storage of insecticides in transit by rail, road or water.

35, Manner of packing storage while in fransit by rall—(1) Packages contcin-
ing insecticldes, offered for transport by rail, shall be packed in accordance with
the conditions specified In the Red Tariff, lssued by the Minlstry of Rallways.

(2) No insecticide shall be transported or stored in such a way as to come into
direct contact with foodstuffs or animal feeds.

(3) No foodstuffs or animal feeds which got mixed up with insecticides as a
result of any damage to the packages containing insecticides durlng transport or
storage shall be released o the conslgnees unless it has been examined for possible

contamination by competent authorities, as may be notifled by the State
Government.

(4) If any Insecticide is found to have leaked out in transport or storage, it
shall be the responsibility of the iransport agency or the storage owner to take
guch measures urgently to prevent poisoning and pollution of soil or water, if any.

36. Conditions to be specified for storage of insecticides —(1) The packages con-
taining insecticldes shall be stored In separate rooms or premises, away from the
rooms or premises used for storing other articles or shall te kept in separate

almirahs under lock and key depending upon the quantity and hature of the
insecticides,

(2) The rooms or premises meant for storing insecticides shall be well-built,
dry, welllit and ventilated and of sufficient dimension.

CHAPTER VIII

Provisions regarding protective clothing, equipment and other facilities for workers
during manufacture, etc. of insecticides.

37. Medical Examinatlon.—(1) The persons who will be engaged in the work of
handling insecticides during its manufacture, formulation, transport, distribution
or application, shall be examined medically before their employment and periodi-

cally while in service by a competent physiclan who is aware of the risks to which
such workers will be exposed.

(2) Any person showing symptoms of polsoning shall be immediately examined
and given proper treatment.

38. First-aid measures.—In all cases of popisoning Arst-aid iregtment shall
always be given before the physiclan is called. The Indlan Standards Guide for
handling cases of pesticide polsoning—Part I, First Aid Measures [LS. 4015 (Part
I)——IQGg] aend Part II Symptoms, dlagnosis and treatment [I.S. 4015 (Part II)—
1967] shall be consulted for such first-aid treatment in addition to any gther books

on the subject. The workers also should be educated regarding the effects of
poisoning and the first-ald treatment {o be given.

39. Protective clothing.—(1) Persons handling insecticides during its manufac-
ture, formulation, transport, distribution or application shall be adequately pro-
tected with appropriate clothing.

(2) The protective clothing shall be used wherever necessary, in conjunction
wilh respiratory devices as lald down In rule 40.

(3) The prolective clothing shall be made of materials which prevent or resist
the penetration or any form of inseclicide tormulatlons, The materials shall also
be washable so that the toxic elements may be removed afler each yse,
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(4) A complete suit of protective clothing shall consist of ihe fcllowing dresses,
namely;—
(a) protective outer garment/overalls/hood/hat,
(b) rubber gloves or such other protective gloves exiending half-way upto
the fore-arm, made of materials impermecable to liquids;
(¢) dust-proof goggles;
(d) boots.

40, Respiratory devices.—For preventing inhalation of toxic dusts, vapours or
gases, the workers shall use any of the following types of respirators or gas-masks
suitable for the purpose, namely:—

(a) Chemical-Cartridge respirator;

(b) Supplied-Air respirator;

(c) Demand flow type respirator;

(d) Full-face or half-face gas masks with canister,

In no case shall the concentrates of insecticldes in the air where the iisecticides -
are mixed exceed the maximum permissible values.

4]1. Manufacturers, eic. to keep sufficlent guantities of antldotes and first-aid
medicines.—The manufaclurers and distributors of insecticides and persons who
undertake to spray insectlclde on a commercial basis (hereafter in these rules
referred to ag operators) shall keep sufficient stocks of such first-ald tools, equip-
ment, antidotes, injectione and medicines as may be required to treat polsioning
;:ases arising from inhalation, skin contamination, eye contamination and swallow-
ng-

42, Tralning of workers.—The manufacturers and distributors of insecticides and
operators shall arrange for sultable tralning in ohserving safety precautions and
handling safety equipment provided to them.

43. Aerlal spraylng operatlons.—The aerlal application of insecticides shall be
subject to the following provisions, namely:—

(a) marking of the area shall be the responsibility of the operators;

(b) the operators shall use only approval inzecticides and their formula-
tions at approved concentration and height;

(¢) washing, decontamination and first-aid facilities shall be provided by the
operators;

(d) all aerlal operations shall be nolified to the public not less than twenty-
four hours in advance through competent authorities:

(e) animals and pergons not connected with the operations shall he prevent-
ed from entering such areas for a specifled period; and

(£) the pilots shall undergo specialised tralning including clinical effects of
the insecticides.

44. Disposal of used packages, surplus materials and washings of Insectlcides.—
(1) It shall be the duty of manufacturers, formulators of insecticides and operators
to dispose packages or surplus material and washings in a safe manner so as lo
prevent anvironmental or waler pollution.

(2) The used pzckages shall not be left outside to prevent their re-use,

(3) The packages shall be broken and burled away from hubitation.

CHAPTER IX
Miscellaneous
45, Places at which the insecticides may be imported—No insecticldes shall be

imported into India except through one of the following places, namely:—
Ferozepore Cantonment and Amritsar rallway statlons in respect of Insecti-
cldes imported by rall across the frontier with West Pakistan.
Ranaghat, Bongaon and Mahlassan railway stations in respect of lnsecticldes
imported by rail across the frontier with Fast Pakistan.
Madras, Calcutta, Bombay and Cochin—in respect of insecticides Imported
by sea Into Indla.
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Madras, Calcutla, Bombay, Deilhi and Ahmedabad——In respect of inceclicides
imported by air into India.

46. Travelling and other allowances payable to the members of the Board etc.—
The members of the Board, Registration Commiitee and any other committee
apponted by the Board shall be entitled to such travelling and other allowances for
attending meetings of the Board, Registration Committee or other committe, as the
E}ase may bg, as are for the time being admissible lo Grade T officers of the Central

overnment.

THr FIRST SCHEDULE
Form I
[See rule 6(i)]

Application for registration of Insecticides

1. Name and address of the applicant. ........... P

]

. The trade number of the insecticide which the...........c00us
applicant 13 importing or manufacturing or
proposes to import or manufacture.

3. Chemical composition [A statement of the eom-..-.............
position, including all ingredients and the
chemical identity of the aclive ingredient(s)
Including their stability In storage].

4, Toxicity of the products to human belngs wild.................
life, aquatic animals (adequate toxicological
date concerning the active ingredient to be
enclosed),

5. The plant diseases, Ingects and other noxlous.................
anlmals and weeds against which it is intend-
ed to be used. (Reports of official or other
experienmental station on biological tests con-
cerning the efficlency of the igecticide t» he
enclosed).

6. Instructions for storage and use including flrst................ .
aid and precautlonary matter which are pro-
posed for labelling.

7. Methods of wnalysis for formulated compound................ .
and 1ts residues.

8. Seven copies of the proposed/existing label (in- ...............
cluding all printed or graphic matter which
will accompany the package containing the
Insecticide).

9. Manner of packaging. = L e

Signature of the applicant
Designation and seal.

Date, . ooovveevivannns
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Verification

" it iiitieaiiiaiiaiiien. . do hereby solomnly and sincerely state that
\‘;vetll;igr is stated In paragraphs 1 to 9 above is true to the best of my kngwflxed:e‘ al?d'

Signature of applicant.
ForMm II
[See rule a(4)]
GOVERNMENT OF INDIA
MINISTRY OF AGRICULTURE
(Deptt. of Agriculture)

Certificate of Registration of Ingecticides

Certifled that the insecticide...................... PR has been reglstered
in the name of the person undertaking whose particulars are specified blow:—
1. Names of the person/undertaking,
2. Address.
3. Reglstration No.
4. Name of the insecticide,

(Brand name or trade name or chemical name of the ingecticide,
detalls thereof regarding its composition, etc.)

5, Conditions, if any.

‘New Delhi, the...............19 Signature, ... .. i i
Seal of the Department
Canditions
Form III

[See 'rule 9(1)]

Application for the grant of liecence to manufacture insecticides.

1 I/ We e of . e hereby apply for the srant of
a licence to manufacture on the premises situated at.......................
the undementioned ingecticides.

Name of insecticides (each insecticide to be separately specified).

2. The names, qualifications and experience of the expert staff actually connected
with the manufacture and testing of the specified products in the manufacturing
DTEMIBES. . v o caavviaa ey

3. I/We enclose—

(a) A irue copy of a letter from me/us to the manufacturing concern whose
manufacturing capacity is intended to be utilised by me/us.

(h) A {rue copy of a letter from the manufacturing concern that they agrec
to lend the services of thelr expert staff, equipment and premises for
the manufecture of each insecticide required by me/us and that they
will analyse every batch of flnished prodyct and maintain the regigters
of the materials, finished products and reports of analysis separately

in this behalf.

(¢) Specimens of labels, cortons of the products proposed to be manufactured.

4 A 180 Of TUDEEH. .-« v v iomenzcrr st oenntons N e has been credited to
the Government under the head of account.......

DAt ..t rreairaens Signature. ..... ...



Sec. )] THE GAZET?I: OF INDIA E”TRAORDINARY 1C45

Form IV
[See rule 9(1)]

Application for renewal of licence to manufacture insecticides.

1. I/We....... of hereb 1 ]

We ... Lo y appiy for the renewal
of the licence to manufecture insecticides on the premises situated aﬁ:. e
(Licence No. and date to be given).

2. The other deinils * regarding the manufacture of the insecticide continue to
remain the same.

3. A fee 0f TUDEES. ... ... i it has been credited to
}hi Government under the head of account..................for the renewal of the
1cernce.

4. The licence [s enclosed herewith.

By e Signature. ........... ..o i

*If there Is any change in the detalls of manufacture of canditlons of lcence

;lébject to which the licence is required to be renewed, the same may be Indicated
Te,

Faprm V
[See rule 9(2)]

Licence to manufacture insecticides.
1, Number of licence and date of issue

R o S e 1s hereby granted a licence to
manufacture the following insgectisides on the premiseg situated at

.......................................... under the directlon and supervislon of the
following expert staff.

(a) Expert staff (names)..............
(b) Names of insectlcides

3. The licence aulhorises the sale by way of wholesale dealing by the llcensee

and storage for sale by the licensee of the insecticides manufactured under the
licence.

4. The licence ghall be In force fora perlod of. ........ .. o cvir i
years from the date of 1ssue,

8. The licence is subject to the conditlons stated below and to such conditions
as may be specified in the ruleg for the time being in force under the Insgecticide
Act, 1068.

Date............... Blgnature........ oo i peraann .
Designatlon...............coihen Lo
Seal of the Licensing Officer.
Conditions

1. This licence and any certificate of renewal ghall be kept on the approved
premises and shall be produced for inspection at the request of an Insecticide
Inspector appointed under the Insecticldes Act, 1968 or any other officer or authority
authorised by the licensing officer.

2. Any change in the expert staff named in the licence shall forthwith be reported
{o the licensing officer.

3. If the licensee wants to undertake during the currency iof the licence to manu-
facture for sale additlonal Insecticides, he should apply to the licensing officer for
the necessary endorsement in the licence on payment of fee of rupees..........
for every category of insecticides.

4, Renewal.
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Form VI
[See rule 10(1)]

Application for the Grant of Licence to Sell, Stock or Exhibit for sale or
Distribute Insecticides

To

The Licensing Authority,
State of............ene e .
1. Full name and address of the applicant.
2. Is the applicant a new comer? (Say ‘Yes' or ‘No’).
3. It yes, the names of the principals, 1f any, whom he represents.
4. If the applicant has been

(1) in the trade, give full particulars of the names of insecticides handled, the
perlod and the place(g) at which the trade was carried on, (and the
principals whom he represented).

(i) Also glve the quantitles handled during the past two calendar years.

(8)
(b)

5. T enclose a certificate from the principals whom I represent or whom I intend
1o represent and the source/sources from ‘which insecticides will be obtained.

6. Quantities of each insecticide (in tonnes) in my/our posgession on the dale
of) application (at the sale depot and in godowns attached thereto.)

. Sltuation of the dealers’ premises where the insecticlde will be (a) stored; and
(b) sold.

8. The names of insecticides In which the applicant desires to carry on husiness.
9. Full particulare of licences issued in his name by other State Governments, if

.any, in their area.
10. I have deposited the licence fee.

Treasury Challan No.............
Sub-Treasury
11. Declaration:

(a) I/We declare that the information given above is true to my/our knowledge
and belief, and no part thereof is false,

(b) I/We caretully have read the terms and conditions of the licence and agree
to abide by them.

Neme and address
of the applicant(s) Bignature of the applicant
in block letters.,

Date:
Place:

Remriitks by the Ticensing Authority.
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Form VII
[See rule 10(1)]
Application for Renewal of the Licence to Sell, Stock or Exhibit for Sale or Distribute
Insecticides.
To
The Licenging Authority,
Stateof.......c........L, .

I/We hereby apply for renewal of the licence to sell, stock or exhibit for sale or
distribute insecticides under the name and style of. ................... [PPSR
The licence desired to be renewed wag granted Ly the licensing Authority for the
State of .. .oiiiii i i . and allotted9 licence No. .....e0vveq..O01

2. The situation of the applicant’s premises where the insgecticldes are/will be
(8) stored and (b) sold: (1) I/we hereby declare that the situation of my/our pre-
miges where the insecticldes are stored, and (b) sold, are stated below:—

(a) (b)
Premises where ingecticides Premliges where ingecticides
are stored are gold

{1i) the insecticidey in which I/we/am/are carrying on business and the name
of the princpals whom I/we represent are as stated below:

Full name and address

of the applicant in Signature of the applicant(s).
block letter,
Date:....m.ciiinnnnns vl
Place:........... .
Form VIII

[See rule 10(4)]
Licence to Sell, Stock or Exhibit for Sale or Distribution of Insecticides.

S T TSP 1a hereby licensed to sell, stock or
exhibit for sale or distribute by retall, Insecticide......... ... ... .o ooty ...0n
the permiges gituated at ............. .o il subject to the conditions
gpeclfied helow and to the provisions of the Insecticldes Act, 1969, and the rules
thereunder :—

2. Licence shall be in foree from.. ... - ceevveavnnenns O, . s
3. Categorles of insecticides.
Licence NO....co'ierieeiirirennars on
Licensing Authority.
Seal.
Date................
Canditions

1. The licence shall he displayed in a prominent place in the part of the premises
open to the publie.

2. The licensee shall comply with the provisions of the Ingecticldes Act, 1968,
and the rules made thereunder for the time being in force,

3. No sale of any insecticide ghall be mads to a person not holding a licence to
sell, gtock or exhlbit for sale or distribute the insecticide.
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Provided that this conditions shall not apply to the sale of any ingecticide to an
officer or authority purchasing on behalf of the Government.

Renewal.

“Triplicate’

ForMm IX
[See rule 24(3)]

Report of Ingecticide Analyst
. Name of the Insecticide Inspector from whom received...........ccvviiieennn
.- Berial No. and dafe of Insecticlde Inspector's Memorandum..,.............-
. Number of gample.. S esivgetaenerreaan s . .

1
2
3
4. Date of Recelpt, .. ...ttt ctiinenrinns e
5. Name of the Insecticlde purporting to be cOntalned in the sample. . R
6. Condition of the seals on the PACKAEO........vverivremierrrreenns e
7. Result of test or analysls with protocols of test applied. . ........cccovnunnt.

................. Insecticide Analyst.
ForM X

[See rula 30]

Order Under Section 21(1) (d) if the Insecticide Act, 1988, requiring a person not
to dispose of any stock in his possession,

Whereas I have reason to believe ihat the stock of..
in your possession, detailed below, is belng distributed, sold or used in contravention
of the provisions of section......... ... iviiiiiias of the Insecticides Act, 1968
o of the Insecticldes Rules, 1971.

I hereby require you under sectlon 21(1)(d) of the sald Act, to stop the distri—
bution, sale or use of the sald stock for a period of. ... ... ... i il i
days from this date.

Date:...... P
Details of stock of Insecticides/formulation.

1.

2

3.

4,

LN

8.

Ingsecticide Inspector

Date........ e vese Seal.

Form X1
[See rule 32]

Form of Receipt for the Seized Inseclicides.
Recelpt for stock of insecticide seized under sectlon 21(1)(d) of the Insecticides
Act, 1968.

The stock of ihe insecticide detailed below has this day been gelzed by me
under the provisions of gectlon 21(1)(d) of the Insecticides Act, 1868, from the
premises qf.................. Situated at............

Detalls of the insecticlde selzed are:—

(8)
)
(c)
(d)

Insecticide Inspector.
Date,...........- e Official Stamp.
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FEEE———

Form XII
[See rule 33]
Intimation to Person/Licensee from whom Sample is teken

Te
I have this day taken from the MBS OF. . . vt
situatodv: ....... y ...... n ........... D!'G ...... samples of the Insecticlde specided
below for the purpose of test or analysisg
Datea.............. Insecticide Inspector.................... .
Details of sample taken
Dage. ... .. e Ingecticide Inspector.................. vea
Form XIIT
[See rule 34]
Memorandum ta Government Analyst
Frem
Te

The portlon of gample/container degeribed below is sent herewilh for test or
analysis under the rule 34 of the Insecticides Rules, 1971,

The portlon of sample/container has been marked by me with the following
mark:-—
Detalls of fnortion of sample or contalner with name of insecticlde which it
purperts fo conta
Date, ..., ,......... Insecticlde Ingpector....................
Seal

THE SECOND SCHEDULR
(See Tuley 29)°

Fees for testing”or analysing the samples of insecticide

S1. No. Insecticides ISI NoJ& Year ‘Testing
Charges
Rs. Pa.
1 2 3 4
1 D.D.T. Tech. . . IS 563-1967 115 08
2z B.H.C. , ¥ and refined . IS 560-1969 100700

3 Endrin » . . IS 1309-1958 40700
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I 2 3 4
4 Aldrin Tech. IS 1306-1958 4000
5  Dieldrin » : . . 18 1052-1962 50-00
6 Malathion . (without moisture) IS 1832-1961 65-00
7 Parathiod » 2 IS 2128-1962 6500
B Diazinon s »” 1S 1833-1961 65-00
9 Gamma B.H.C. ,» (Lindanc) 1S BB2-1956 110°00
10 Chlordane »» (content only) 15 2863-1964 20100
11 Copper oxychloride . . . I8 1486-1969 110700
12 Cuprous oxide . (Fungicidal Gr.) . IS 1682-1960 0000
13 Zinc Phosphide s IS 12571-1958 4z-08
14 Ethyl Mercury Chloride » 18 2354-1963 55-00
15 Phenyl ,, » 521 . IS 2353-1063 45-00
16 Stabilised Methoxy Ethyl Mercury Chloride Concentratc} IS 2127-1962 4500
17 Stabilised Methoxy Ethyl Mercury Chloride Concentrate, S 2355-1963 45-00
18 Pheny] Mercury Salicylate Tech. 18 2125-1962 | 4500
19 " » Acetate . IS 2126-1962 55100
20 B.H.C. Dusting Powder 15 561-1962 9000
21 D.D.T. ,, . 1S 564-1961 40- 00
22 Aldrin » 1 1S 1308-1958 70+ 00
23 Chlordane " " IS 2864-1964 50-00
24 Malathion » 2 1S5 2568-1963 55-00
25 Pararhiod s 2 55100
26 Cuprous oxide " . 1S 1669-1960 5000
27 Copper oxychloride . 2 18 1506-1967 50 00
28 Formulations based on Stabilized Mcthuxy Ethyl Mercury ‘
Chloride Concentrate I8 2358-1963 3500
29 Formulationg based on Stabillzed Ethoxy Ethyl Mcrcury
Chloride Concentrate . 18 2359-1963 35100
30 DPhenyl Mercury Acetate Formulauons ! I8 2357-1963 T 35.00
31 Phenyl Mercury Salicylate “[ech, 18 2356-1963 3500
32 Pyrethrum (Extract) in Formulations . IS 1051-1957 30-00
33 B.H.C, WDP Concentrate 1S 562-1962 100' 00
34 D.D.T. s " 1S 565-1961 50700
35 Dieldrin " » 15 1053-1962 60-00
36 Copper oxychloride  ,, 2 IS 1507-1966 5000
37 Cuprous oxide » s 1S 1665-1960 50-00
38 R.H.C. E.C. , IS 632-1966 12500
39 D.D.T. . IS 633-1956 B5 00
40 Aldrin ” 18 1307-1958 %500
41 Diclurin 2 IS 1054-1962 85-00
42 Lndrin " IS 1310-1958 85-00
43 Parathion . IS 2129-1962 100-0C
44 Malathion - . IS 2567-1963 100 00
45 Methyl Parathion » . . IS 2865-1964 100" 00
46 Diazinon . . . IS 2861-19064 10000
47 2, 4-D Liquid Amine Salt R , IS 1827-1961 75:00
48 2, 4-D Sodium (Salt) Tech, IS 1488-1969 6300
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49 Sulphur Dust . 2500
50 Sulphur Wettable 1S 3383-1965 3590
<1 Thirum Tech. 18 4320-1967 30°00
52 Zineb » 1S 3898-1966 3000
53 Thiometon » 30-00
54 Metasystox » 30-00
55 Dimethoate 29 1873902-1966 30'00
56 Phosphemidon . IS 4958-1968 30-00
57 Carybaryl " 3000
%8 Heptachlor . 20700
%9 'Toxaphene ”» . . IS 4451-1967 2000
60 Nicagine Sulphate Solution . . IS 1055-1957 35+00
61 Capta Tech. , 345-00
62 Heptachlor 2 . . 50-00 .
63 ED/CT Mixture 3.1 Volume by Volume IS 634-1965 100:00

[No. T, 22-1/70-PPS (D].
P. N. BALU, Under Secy.

giy A9T6°

(wfw fawmT)

afgg=mT
ad faedl. 30 wFAAY, 197!

&To ®lo Ao 1650 —aT: YI&T FrATAT (97w, 1071, fa7g 07 qO1Y,
grearay siufaaT, 1968 (1968 F7 46) FT €T 36 FTA AW wiFaat 7T FTRT FE
3T, FATT FY TEATGATFIA &, T G777 FY FAATTALHTIT & STIA, AN 2, T2 3,
Iq@Ig (i), AT 17 AT, 1971 FIF 1510 ¥ 1528 T, Q77 g7FILF T,
fiy, arparfas faama < agertf sateer (wfs famr) @1 sfgg=ar do ato F1o
fqo 566, ATYE 7 M7, 1971 % T, WawtforT fwg g &, fomd 91 st sufzqat ¥,
T 3T wWTRA FIAT Aedrsy 41, 31 WE, 1971 TF AT HIT TATT it MY ;

W qF: 9FT UTATE 17 WAA, 1971 F T 9747 77 Iyees £y {277 7w 97 ;

HYT 7 IFT ATOT & F g H qA0 § T gY et #R g™ 9%
Felyr AFTT qI A fvmy v &
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A, A w1968 (1968%T 46) FrUTT 36 FrRTIT WhEAAT

T STATT FTH G, F1T AT, ST F 1A A1 7 G207t 5 quT], Qagarar fred-
Pafera frasr v &, st —

oLarT 1
ATLfAE

- 1. Hflwce a7 W SR —( 1) ¥ FAOHT w7 A0 Sreaw faw, 1971
F |

(2) & 19eq, 1971 & 2w 21

2. afmaT 7 et ¥ o o 5 g & seaqr wfaa T 8 —
(%) “wfafrra” & Feam sfiafaw, 1968 (1068 F7 46) wRT 2
(&) “woxer’ ¥ Ave w1 wewer whasa € ;

() “fadww” & s@vraraT w1 fadves wivsa

() 8T ¥ qu gt i rato wwq whadT

(%) “wavrerer” & dfvq drzrat wavmme stwd &

() “wIgR" ¥ o7 Pt ¥ gwray et wfaga b

(&) “afwx” & ard 1 afem wfada g ;

(%) “arer” ¥ wfifrer #) ar wfesa &

w2
¥, e afify o g ¥ 5

3. W¥ R ¥ —NF, wlafrem qra gawr awgeied gwai & wlrfo,
qeAfatan gt w1 frearay s, salfa —

(%) F=siva aTHTT AT, I (fararsie fafaanT) sfufaaw, 1051 (1951
#T 65) & AT wreArtngt & fafawio ) araq g 3497 ;

(®) Fvemfnal ¥, 373 fageram o) g9 swmar-mqra T & fae eqFar
& HIATT T ST Iaqwt a1 wiwwer wY fafafaez w30 ;

(v) Frzarfugt/manet ¥ fog agemr s fafam gl @ aad fie-
arfarat & sepraeT MCRae T & A9 & Faam geaaat &1 fafe
HET & GEAH F TATg 37 ;

() mvearfeaat w7 fradfi—aryg fafafase s ;

(%) o # 71 gEE FAT o A€ Corpaer o altefwd @ S
Ayl &, fraraa: s fadey ssia ¥ wreartma & i@ & a9
forsmar st TwarT &

() A e g w5 qrerd wvn A1 wlufraw ar g (et g gew e
TR & WL, ATETF a1 arforfas 1



Sec, 3(D] THE GAZETTE OF INDIA EXTRAORDINARY 1053

4 T[AEDWUA giA7® B F:a—-riaeirweor afafy glafeam o gady awd-
ferr Feat ¥ wivfor freafafas geat o1 araq F6° ; afq:

(%) #rzacfaat & wavr ar IoTa-vay & wroor e w frag ot oy aver
qafasrfaat &1 frfafese swar

(@) on war wrysfies ar qrfonfas fagaY w1 frsT a7 ot wfefas
a1 5T freadt & sy qapt A% fad gout & fProqrar & farg smavang
&1

5. RGIVIAT ® 20 —-TNTAAT ¥ 5eq (aeafafaa gt —

(%) wrzacfaat 3 T THAT H7 FAPrTor F£TA7 AT ITHT ¥ a1 WIw gIHIA
g1ar wifasd wfiwsr<r ar wrftesry grar wfufaaa & w9 g @i
Y7 FE T o ®Y favdgm & gavergqa 34y

(@) wiEfars F Iraegi F weaad FreAre sAui  faw e & amal 71
famaqor F9T ;

() mageggar gratfeag A v sreafngt & g sy aq gfafa
FIA T qAISA F g A §

(¥) #reminat & fagiaa 1 gaarfe w7 ; w7

F) UH HFg Fedl T (Osqrad 77 1 IH weATq FLHTT AT AT FEY
ORI KT FAAT A fopefy Tr0 TFTTITTT a7 A€ A G F w9
SIS U
TEYTY 3
whEatfgdt wr cfaeteeT

6. THEeteTr i & Y (— (1) wiafagw & sefrr et et & Afawhw<or
¥ faQ Ardtes w®T 1 & gy g | :

(2) 9Faw &7 ¥ W FAT HTAGT T T 1T 76 §) §7G %7 (HREIHo0w g &
wTq h AHA TART AHAAT FATAT, <Poprdreor wiwfa, wrzarey sfwfagw, gie faw,
WA HIHFTT, K famony w1 99T oraar |

(3) wag e Srr Fraaret wiufra, 1968 ¥ wwada wge o 78 A,
statar wifs “XX -y '—frd & wafir firfeacr a7 srqe |

(4) e gaTo-aF gy 2 ¥ g AT ag Iud Ffore aet & s g
7. ma@—~( 1) 91 9 ¥ Ay Soedtwr wfafa & fafavaa & foeg w1
aNT FT greTe ¥ g faeqm w1 fafag s & 81 et

(3) wite fafat w1 & iy st 3a7 &fer ®7 & qar giww el & sl
T AT I HT AT T rewa fr T

(3) wewe TS T U IT R V614 B HEA ¥ GIATCAE] WATAT AATAT F 9T
e 39 fataesa w1 afa it fora® freag wfw T af g
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(4) =it FT & forg @27 @i weam sifafaw, 1968 & srasia agar £
g v, S o XX T wive % s ffare s s |
8. WA A FATC W AT WHETHTT TH0-G% ) o WA ¥ NOTRA
W i FraT s A IR F 3 § erared frar wrmard & <P gwor-
Tq FT ITETW, TR T AT A fgedt anvar o@) F, fomwr G £ q¥ w0 |
afvraa & qarareg e gl frar gro et feedt afasr & o serfina fae
W |
qEaTq 4

wAfeT T A0

9. #yeariedt % fafaato = fag waafen—( 1) et Seanh & fafmto
& fergrfer Araq arrfmr & fagsmas gatfeafy, seq 3 arweT ¢ § g
AfaRTEr HY faam ST ST T WTe wed Ay, foras fog wafta w1 i fear
ara &, ¥ FA e =g v, s ot /Y quw &, gR

(2) =fx frey Fezarefl & OF & wfees s a2 fafawitor fifg R & geqmar
& Ay 9% AaEa for s T gF wEw e A araw 9% weta ard w5y
STt |

(3) Fremfna & fafrator & g mepwea, sew 5 % @l M sadafng ot
& sefi= i

(4) Ay AfaET, Aer w1 grard & gfEaar e AN & Teag
frgy AR T H LN ARRFTIRATA DA w1 g s Toiasr wr e
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(%) ot a7 fager w3 7 IoeETiOeT SSTWST &7 AT
(W) gamerd Faer gaifeg et Wi I GaaeT o1 AeEied avEar
TR FATE 97 TART F37;
() gat, sageor a7 srufus S WY glgTal Y e wArEsi
ERU IS 100 L
(%) =y mreTEY AT ST @t e ST & e X e A 6
W 92 g sfagfaa v e,
(3) & aw W e ot whwamAT & wafue o) § GF w # fafie
mafy & faw  s&w wF ¥ QqF @A |
(%) argmat 1 fafee g fear s s dearfaa) & Qe <
awry gfeafea &
44. WA frg o dwa, wiefoa arRdy W il B e o wn.-—
(1) ®remft % fafratamsi, qaatomi Wik SreR! w1 ag wder gr fe

& 33T a1 wfrfe areat #17 sivr F7 za s gl Afa & s w? e e
a1 I TFNT THT ST q |

(2) s fe ad daer, ST o AW e A e J I ey
qTaT |
(3) i are Frir srat st e & g3 ST el frd S

L

L )

45, & o TET WAt ©f wrana fem oo enat o el
S frenfrfa oo E ¥ foefy o ¥ g1 Wi | sna Tl e s, s —

gfgerfy arferara #7 FmAT O 7 g wrard G Al searfmay § ava
Oy 7 oTa| ST AT W =

wdff arfpears A @ & X g fer T Attt A arae—
TE, &R AT afgarar YwE 2ud

wrer ¥ argant 30e7 s fed i Frzafd Y araT-—merE, e, 99y,
FrE H17 wguETars )
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Wit ¥ arqaid g wrar fer T st S atag-—nzma, sawar, g7 d,
ot AR AEHEET |

46. Wi W # Tt 1 G TSI Wt W, <Frefoo s W
% gra fagr fedy v afafr & 9xw, aofefs, 9, S afifa ar v
afufe & ufedost § wrr &3 & fog 3% war A7 vy wofl & grar g, O e
T goer & Aot 1 wfawtha) ® wada g

T vt
q®T 1
[ fraw 6 (1) lafad ]
Frzafod * faehew ¥ a7 q@z
1. WEASE T A HT O

Freardt w1 Ay fogwt greaw
mrrarer o fafaato T @r § wroat AEg
ar Fafaator < ®Y NET FTLY |

3. vraalas g (@ & e, frad
AT gq2F M afwT duzwi @ wafas
72717 afenfag § faad I7aT FHTT
i earfacy wieafag §)

b

4 A &1 owAsdl, g atfwdl, e
gefora} ¥ fag fadarm (afwT awesi &
aeglrga Tateq fadAma i grafad iws
dgaw forg s &) |

5. & qlEg-rT, #®1e W oo wiTsEaR 97
w1T qTa T faad faey gast wavr fear
siar mrwfaa 3 (Frearioay €1 19mE-
e & weafrga Mfas qQ@miae gra-
®A aT g TE wZa #y feare € oAl

AN

6. WEITHT W WM % faq uqawm faad
werfas 9TATX AT qEiEAwtAEt ¥
geafray fagq wfwfes § s 73w 97
fag o € |

7. gadifad fifes M Ia% wAadi & fay
fagaqm A {faat |
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8. weqiaTamara dae Y grwfaar (gad

ag avr {iw Wi @ (=efia aadf afem-
o & Y Femifimt o < F §391 F -
are ghfy ) 1
9. 9% w7 A Ofa
L £.41 IR WHTH & ETATETT
qETiNaT WY AT
HEXTT
L S qaﬁm wegfaraT $YT qFAAGEE K0T FEATE

fEda 1 ¥ 9 aw ¥ oY wfaq fipar o7 § o5 7% wafaw @9 O faward & wqa@0e
wd ¥y

MTATH & FEATAT

qTEy 2

[ fram 6 (4) @ ]

W TLHIT
% "ama
(g farwrr)
sreafaat & WD w1 qaT
sl fRar ST & f .. e
st 9u sfed/aawT & mw § Waediga fear war & fma fofrzat 43 fafafeez
e -
r.  safwafauw s T
2. §ay .
3 s o
4. el &1 A .
5. wnd, afz €Y .
(Wit w7 WiEe-mw A1 WML a ar
vamfaw-my, gum g miz ¥ grafag
sR) 1
fesly ... 19 TEATHT. ... v u s .

ferermr £ T
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=1

wi
=T 3
[ faow o (1) afmw ]

sz foat ¥ fafanror % foy gyafa € 90d ¥ fav mae

L S ¥ feag ofwew ¥ A9 afrr Seafedt &
fafrato & oo oyl #7490 & fal srdaT wvarg) v g —
mrzarfielf F7 T (qed Areandt (awa: fafafre frar amg)

2. fafaain s awér afwe & fafafasr ot & fafmtr o aere
¥ areAfas w0y geafad faven sdorfoes & qw, wdad Ao L

3. ﬁ/gww%wfﬁrmﬁfw#mwwg/ﬁlﬁ‘%‘:—'H‘
(%) #Ojzard ¥ gw fafmin wper &1 97 9y o # ey
foreaY fafaator ewar &1 & | g7 ITaR Feav Agar g/ AgH § )

() fafawior aeam & 99 o Ay gegwfa fowd Ivgiv ¥ [ gume qmr
wafea weurs Srea F fafaato & fag ao faged, e, sume AT af3-
FCHT  AATT ST 3T 7 7 5T aver F7 Agwfy O & 7 & JU I F qAE A7
w7 fawamor 3T Wre £99 7T, d97 I g we fagawer Y o & <foreey, 1@
fafoe qa® a7y w@a )

(w) fafaatn & fag weqrfey IRt & Jadl, sEq1 & T

T To FN OB ... JraT W ¥ w=wia
FEATL & @ § wwr w5 {7k § |

............

TET 4
[ fram o (1) faw ]
Frzarfuat & fafaate & fai waafa & e & fayr g@a

Lo BfEmo frameft ...
L o § fogar afwas oz srearfod
% fafanto & fag wqafa & Tfiwwo F oy wet 30 g [ 2 & (wafer <1 dear
T &t F AT ard)

2. ®rzArdy & fafaafo & geafgg a2 * 1 @WT )

3. mynfa & afwIosfay ... L. To WY B ...

*rafz fafaator & s010 & ar wawfea #v wdt #, fod wefm gy gy aqufa
&7 TAw frar o safera §, Fr8 afads & @) ag agt Ioafoa fear &1 wwar

&
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4wyl xa ¥ qma ga ¥ )

164 €. S A 1
T¥T 5
[ frr 9 (3 ) &Y )
wYeatfrai & fafrator & fag wyafcr
1. s ree s e, L L
2 e framft ... *T T e
fafes fager el g wfde aadeordedad oL L ¥

feag afcaz axfarafafas Srzafugi & fafrato & fagwynfta Fqear adfrg)

(@) sremfmimram, ... ... oo
3. ay WA, wafaaTes 51 syt & vt fafafag faafndt & qvr frer
& farg s wafer grw grar fasmT & fag woeronon & faq wifuse wdfry )
4. wnfa, o gEsTadmd, L., af w1 wErfy ¥ frg s
Wi

5. wamfe vy wfga wat v gt mat & wede el Sefif avema wfafras,
196 8% T e sty et # faffees #ivomg

HATT ST 37 AT
aq

1. g wanftq s admwor w1 w1 Swrorad wyAfed af@ a3 @ sy
o Freart  wiafraw, 1968 & wefw fagqaa Aremft fadves av wqams afasrdy
g Tfergd fre s miemry ar srfesrrdy & wima a ¢ frdverer o frg Sera fRar s )

2. WAl ¥ fag g fanad waRrdge & AR R £ afert aga afanrd
F W Featd fieam g )
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3. afewqafqurs, sq@fid T @A aRE, wfafaa Semfodt w fa

# forg fafaaior mear g g A g& Freat Fvdwy & fag——-—— o MY HYE Ha<T
FIH QUAATE & WAwa® qraiga 37 & fag aqmaa wfawd ) wer 3 afegg )
4. TR |
T¥T 6
[fram 10(1) 2fa?]

wraATfad % fowar, forpr & fag eers ar sl a1 faacor &
farg wqnfta Y 770 & fog wragw

(va< g’ ar =y § $few)
3. afz & at g wfewi & A, afe wig Y, fomer ag wiafafoer srd
- (1) aft iz, SR ogaEE Hagw, ¥ § A1 97 feafuEt $rara foeet

sy ot & s nam e F sty s eqr (W E Arfew e gew
fafafaea fear &)

(1) TaaT FeveT ant ¥ vz o) fadt men w1 mawE fFaraan ()

5. & v rfaat w1 forret & wfafafic war g ofom sfatafue saranfua §
YT AT TArat 1, fms araredt soe fev s, sanr—ag §7w FATE )

6. AT 0 arla a7y N/ wew | (Fewr fedt s gwd e v )
TEAF WiATAT FIETT WE@T (TAH) )

7. sHtETdr ¥ qfcaT o feafr ogt whzani (%) Wt W% (W) fosa e
SR |

8. ¥ FemfEd ¥ iy fAAwT HAXT AT HITT AEAT 4 1

P

9. wa Wsg wuerd @kl of wEE, wsd /7 gk am Al ook
wpwfarat S qérfafufet |
10. % o A T wcR g
AT WA G - -
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11-5T9qoT -

(%) &/gw o 77T g/F & f Frdr vf srawrd 7Y/ gartadtan arw aie
fremra & srame &y & w0 Fawt 1 W Sw wE A Y

(7) ¥/femrmgafa & fraeadt Mol £ araadgd s of faar g g
T FIH. w g §/ &

sRaw (waaw ) ¥ A

W T e gy A qHEE (ATTTET) & geqrart
L4 SN
L2 1 S vas
waTaa iR 7 feoaoft o
e 7

[fram 10(1) 2faq]

grzafoal & famy, fasa & fag s a1 wawa a1 faqor & fag  wewfa
T TEwRr & fAu wmae

aar §

WANTTT SR,

——— R |

R/gw waga & aW WX wivam ¥ Freartwdt & feew,
frgn & fow e ot qeviw av faoor ¥ fag waafg & s & fAg aEem
Far g/%% &1 Twor & fag e wqwfe———— —qeg & FIAIT A
qrfigrdr g WqR A o #r %R 19 % /%
far miafic do— —urrafeg 1 o ot )

2. wraEw ¥ qfeae &7 feafe wgi weamh (F) wor AR (7) foer
frr o §/fFg T@R-

(i) ®/fgw wogrr dfier war g/Fa & fv R/gm ofex *r feafy
agt et (F) war A () foer feg 9 @ A% wfen feg g ¥
AR & -~

(%) ® qfee wai e woer fRy @ &)
(&) ¥ ofcax ogt st fesw frg o & )1
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(ii) & Frzarany fSagr &/gn FTea #7377 §/E & AR T wifawi &
ara fraer G/gn xfyfafas wvar w7 /AT w+fgT R @ F wgEE g1

HATE T I ATH AR qA4T wEATh (WRIR) I gEanR
(TTeT W= )
g
T
w7 8
[fraw 10(4) 2fam]
Frefngt & fasy frsr ¥ fag e ar gty ar foacy & fag aqafa
1. sfr L) ¥ fn of@r W

et & e famr, fawy & faq e o wedT A
ﬁwwwiiﬁ&ﬁﬁrﬁmwﬂm’(#ﬁmﬁ wlafran, 1968 @R asdia faaw
& Fraeal FONHIT @R U OAarT e fEar smar g

2. wqAfa S T qLT QAT
3. WleaThedt & =9 |
ganfeT  dHo
arqa F{ATTT-A AR T
ws

1. w3757 afmx & wrr # felt 0F qq@ o o ot wAar & fag
qet g "rifua A sroidr

2. TIACAIG wrzareit wiafrae, 1968 MT T:A471 [T ITF wAT
qA1°C T fAaat & Irael w7 WIS HAMT
3. frdt #reqment &1 frwr QY fpdY safer wr a8 frar smgar Raad
qr et # frer, feRT & fag e ar. widT ar Pravr & fey  wqafr
TA
Ty ag W EW WhETE ar wfasry g wzandy & s % die &
oA T A W aTE & W 8 gdw @ @

SLILEL
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quq 9

[Few 24 (3) 2fam]
Wiz faeeraw o) fond
1. 99 Freanft s &1 am frge s

2. dEAN s & WO N ¥ o W A
3. AT G@wAr
4. gt #r ardar
5. TR A g1 AT qrafad . AT FT o AH
6. B39 X i wr fafr
7. Ry qdm & doEt afgd adwo ar e & oformm———

Areanfy fadmw

Neq 10

(fram 30 2f@y)

#reafy  wfafqaw, 1968 wrarr 21 (1) () Fwdlw wzw,  foma

s fraft aafss ag wder ot ¥fF agwed sewlw e wE aT
U TR

a9 qe ug favare &7 FTanw Ffe wed et 0 —
& wE, foger Rt AR fayr war § Pean wfufam, 1968 F a—

3 T Fleamt fqaw, 1071 % —% T & Jeouw W, faaw, fawq
qr I BRaT war

- % ww dgwd wiufram svara 21 (1) (7) B cagmw e
#@ Ffw wioowr wwm FTrw aiw ¥ ————-fa A mafu aw A,
v g Aw

ardra

WYATRY /AT & TeTF w7 AR

oo
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wEq 11
(fraw 32 afax)

Fiamga Freafmiar ww w1 gy

wraardr wfufam, 10684 aTw 21 (1) (7) Fwdw whE@T e
# @l & (g T

¥ gror, 5t %
Sfeum afeme & Ml wfafrrm, 1968 Brarw 21 (1) (7) FIwmedt F iy
Wi w7 & wieda frar,  faeer sl A faar om g

wfrE e & @R 3§ -

(%)

q)

()
)

(7

—

freamr frlus
WTERIT €2
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ST 12
(fraw 33 2fad)

ga afy/maafiqurd ® gqmar faad qgar far o § )

{47 H,

9w, ol 3 foaa
Afegr AT fafafaee Feardy F g7 odww a7 faeqaw Fadag & &g &3 F

T
sz fAders

faga a7 ¥ &R

®rzaray  fON®  ———————
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¥ 13

(fram 34 2faw)
T fvEas w) I

AT ¥,
qaoTd  faveas,

A% afire aa/aE . o@ AT WE Wean fraw, 1971 & fraw 3a ¥
win qdwwar fywewn & fed qog@mr wer sTEr @)

aga/ s amEww & 8 Frefafen fag & fefew fear -
AAA YT WA GEF WTE, IF Freamt dAm dfga fewr @
o arafaay, W

arad gz fders

HAT

°
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f e s
(fram 25 )
Femfiat & TET & gdwr a7 fader & fag @
WY %o wraaTay qar AT d o Wit A qlww IR
Ko LT
1 2 3 4
1. ¥o ¥ro o SLEiEd) qTar 563-1961 115. 00
2. fro THo Hlo » W afopr 560—1969 100. 00
3. N " »  1309-1958 40. 00
4. wifeyT " ,  1306—1958 40.00
s. Aifeya " »  1052-1962 50.00
6. FerraaT , (A& faar)  ,, 1832-1961 65. 00
7. T ”» y » 2128-1962 65.00
8. ygafraTT ' . s 1833—1961 65.00
9. I¥HT Yo THo Hlo ,  (faedT) ' 882—1956 110.00
10, TR y (FF Hw) »  2863-1964 20.00
A1 FTAT FIFAFATLT . ,  1486-1969 110.00
12. [N AHITEE y (WTE ATAF ,  1682—1960 90,00
ST )
13. faw wewme . n 1251—1958 40,00
14. Tfaw awwd s " ,  2354—1963 55.00
15 wfw v ’ n 2353—1963 45,00
16. TrdEHT RTFET TAR e » 2127-1962 45.00
ALY T
17. TaTfiad qurET A ,  2355-1963 45.00
Tfger AeHr ae-
TR 97
18. ®oAw o Afwfade . 2125-1962 45.00
19. BT AFA AT . ho 2126—-1962 55, 00
20. &l o gFo Yo qeaT o " 561—1962 90. 00
” 564—1961 40.00

21. 3o ¥o Yo

I
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22. Hf et =t WA 1308—1958 70,00
23. e v . 2864-1964 50.00-
24. farqrETy . »  2568-1963 55. 00
25. g4 o , 55.00
26. FAT HTRILE , o w16 69—1960 50,00
27. TR AR, , . 1506-1967 50. 001
28. T AqreT

ufaer o Y -

TEE AT T ATH]-

e A ,  2358-1963 35. 00
29. WHEET  qATFAY

st VRl Fw-

T A 0

T AT . 2359-1963 35.00
30. & AEO TR ., 2357—1963 35.00

qeranT
31. wfre vy dfafe-

dE A ,  2356-1963 35. 00
32. TR (W)

qgaam & w  1051—-1957 30. 000
33. #To Yo Yo Tweq @ ot W . 562=1962 100. 00
34. ¥To Ko Eho woow ,  565-1961 50,00
35. HifeyT b ,  1053-1962 60. 00
36. FEAL ARFATES  ,, 5, 4, o, , 1507-1966 50,000
37. TR ATHTEE noor ey . 1665—1960 50.00
38. dTo THo Hlo To Hle . 632-1966 125. 00
39. Fro dto &o yo o ,, 633—1956 85. 00-
40. wrfega b ,  1307-1958 85. 00
41. ®ifeza oo o 1054—1962 85. 00
42, dfgw W s  1310-1958 85.00
43. AT woon » 2120-1962  (100.00
44. damqraE oo ,  2567—1963  100.00




Sec. 3(i)] THE GAZETTE OF INDIA EXTRAORDINARY 1079

1 2 3 4
45. Afygerdramm %o e WAT  2865-1964 100,00
46. ITEQLIT oo ., 2861—-1964 100.00
47. 2, 497 I GH qa R ., 1827-1961 75.00
48. 2, 4% gifeay AFA RS

(vm) . 1488-1969 65.00
49. TaF g " , 25.00
50. WHF WTEV(RY " 3383-1965 35.00
51 9 SEEICal ., 4320—1867 30. 00
52. foram " " 3898—1966 30.00
53. QAT " , 30.00
54. ATy " " 30.00
55. ITLHYIGE " ” 3902-1966 30. 00
56. FIEHTET ’ » 4958—1968 30.00
57. TR ' " 30. 00
58. FIHAIX y .\ 20.00
59. TTATHIA " ., 4451~1967 20.00:
60. Y awhe der ) ” 1055—-1957 35.00-
61. | SETicaif y 35. 06
62. FEEAIK ., 5 50.00:
63. %o ﬁo/lﬁo Yo "

frsor 3:1 WA " 634—1965 100. 00
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